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STATEMENT BY THE PRIME
MINISTER

CONSTITUTION OF THE NATIONAL
SECURITY COUNCIL

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): Madam,

The Government have decided to  set
ap a National Security Council to take a
comprehensive and coordinated view of all
matters relating to the country’s security.
The Council will be headed by the Prime
Minister and will include the Ministers of
Defence, Finance, Home Affairs and Ex-
ternal Affairs, Other Union Minister and
‘Chief Minister(s) of States will also  be
associated as and when necessary, The
€ouncil will also invite experts and spe-
cialists to attend its meetings,

The need for such a structure has been
felt necessary in the context of the rapidly
changing external environment and the in-
ternal Situation in the country,  The
Council will endeavour to evolve an in-
tegrated approach to policy making as it
affects national security, taking into ac-
count both military and  non-military
threats,  They will help in identification
of strategies to optimise our efforts in
defence, iuternal security and  foreign
affairs and develop medium-term and
long-term assessments {o serve as a pers-
pective for shaping government policy,

One of the objectives of the National
Security Council is also to evolve a na-
tional consensus and public awareness »n
strategic and security issues.  To achieve
this it is proposed to constitute a Na-
tional Security Advisory Board comprising
members drawn from among the  Chief
Minister, Members of Parliament, acade-
mics, scientists and persons having rich
experience of service in the administration,
armed forces, press and the media. The
Board will meet at least twice a vear and
serve as a mechanism for obtaining a
broad range of informed views and options
on national security issues.

The National Security Councill will have
a separate Secretariat. Tt will be assisted
by a Strategic Core Group comprising of
‘the representatives of the three Services
:and the Ministries concerned,
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A Resolution setting up the  National
Security Council along with its functions
and scope is placed on the Table of the
House for the information of Hon'ble
Members.

SHRI SUKOMAL SEN (West Bengal):
Madam Deputy Chairman _ this new deci-
sion announced by the Government is net
good, It is true that the external envi-
ronment and the internal situation in the
country has been changing. We are fac-
ing problems from both external forces
as well as internal forces, It is true
that the Government should take cogni-
zance of this—how to face the situation,
how to combat the situation,

As regards the situation which has de-
veloped in Kashmir, |

SHRI MADAN BHATIA (Nominated):
Madam, T am on a point of order. I am
respectfully submitting that this  body
which is sought to be constituted is  of
such far-reaching importance having Cons-
titutiona] implications that I demand from
the hon, Prime Minister that there should
be a full-fledged debate on this {ssue be-
cause this is a matter which I respectfully
submit is an outrageous assault on  the
Cabinet system of Government, collective
responsibility of the Council of Ministers
and parliamentary democracy, It iy an
attempt... (Interruptions) ...

THE DEPUTY CHAIRMAN: Let him
say. Let him make his point. It i
not for you to decide. It is for me to
say whether it i a point of order or not,

SHRT MADAN BHATIA: It is an  at-
tempt to run the Government with the sup-
port of favourite Ministers on the pattern
of oligarchy. T respectfully submit that
constitution of this  National Security
Council or the so-called Council isSuch a
matter that it amounts to playing around
with the Constitution and that is a matter
which cannot be dealt with just by way
of clarifications and T demand that there
should be a full-fledged debate on  this
particular issue and there should be an
immediate debate. There was no  ur-
gency phatsoever for making this  an-
nouncement on Friday particularly when
this House observes it as Private Mem-
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berg’ day, There is absolutely no ele-
ment of urgency on this particular state-
ment,  This statement I believe  has
been made with a calculated attempt to
divert the attention of the people from
accumplating failures of this Government

on the various issues and particularly the
stir....

THE DEPUTY CHAIRMAN: You
want that there should be a full-fledged
discussion,

SHRI MADAN BHATIA: 1 want
that there should be a full-fledged debate,

THE DEPUTY CHAIRMAN: Okay,

SHRT MADAN BHATIA: There wos
absolutely no element of urgency.  This
day has been particularly chosen to divert
the attention of the people, If this
statement was to be made this should
have been made on another week  day.
Since this has been made today, I cannot
help it because this hay already  been
made in the Lok Sabha,  But I respect-
fully submit that this is not a  matter
which can be disposed of by means of
clarifications from this hon. House, This
is a matter which is going to be destruc-
tive on the Constitutional system of this
country,

THE Y/EPUTY CHAIRMAN: 1 heard
and T worlld like the Leader of the Houss
to react,..(Interruptions), . .

SHRI MADAN BHATIA: It is destroy-
ing the vhole Cabinet system of Govern-
ment, The Prime Minister wants to run
the Government with a handful of  his
Cabinet Ministers, with the help of the
officiale #md bureaucracy on the pattern
of oligarchy, This country will not
allow it end [ demand a full-fledged de-
bate on this,

THE DEPUTY CHAIRMAN: Let me
deal with him, His contention is..(In-
terruptio;s)

SHRI CHATURANAN MISHRA
{Bihar): That was not the point of or-
der, (Interruptions)
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THE DEPUTY CHAIRMAN: He wants
that there should be a full-fledged debate
and if the Leader of the House wants to -
react, he can, (Interruptions). Let the
Leader of the House say because he is
the Leader of the House from the Go-
vernment. He will speak, (Interrup-
tions)* 1 will ask him, (Interruptions).

SHRI SUBRAMANIAN SWAMY -
(Uttar Pradesh): That is not the only
point he raised. (Interruption). He said,
it is unconstitutional_

THE DEPUTY CHAIRMAN: Let the
Leader of the House reply to it, I dom’t
reply. It is for the Govermment to
answer, The Leader of the House is
on his legs and let him reply, (Interrup-
tigns),

SHRI SUBRAMANIAN SWAMY: He
is raising a constitutional point which dest-
roys the Cabinet form of Government and
let him answer that point also,  (Inter-
ruptions),

THE DEPUTY CHAIRMAN: The
Leader of the House is on his legs.

THE LEADER OF THE OPPOSITION
(SHRI P, SHIV SHANKER): He could
reply last of all, (Interruptions).

THE DEPUTY CHAIRMAN: Let him
answer and then he can again react.

SHRI P. SHIV SHANKER: May I re-
quest that he could hear me and react?

THE DEPUTY CHAIRMAN: You see,
yesterday an allegation was made that 1
dor’t recognise him, Today, ] have
identified him. (Interruptions),

SHRI P, SHIV SHANKER: No, ma-
dam,  He never makes such allegations.
(Jnterruptions),

THE DEPUTY CHAIRMAN: Now, !
have identified the Leader.

THE LEADER OF THE HOUSE
(SHRI M, S, GURUPADASWAMY):
Madam, wth great respect to the hon.
Member, may I submit that every day-
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in Parliament is important whether it is
Friday or Sunday or Monday any day
‘whenever we”meet, it is importdnt, %o
let’ us not draw a distinctiori between Fri-
day and other days, Any time is  im-
portant for Parliament.  Secondly, he
Has said that there is a constitutional vio-
lation, FHe has not mentioned any spe-
cific point, He has not raiSed any speci-
fic issue except making a gemeral remark
that it violites the Constitution, So in
my view, Madam_ it does not violate the
Constitution, We have taken into consi-
deration all aspects,

Thirdly, he has said, there has got to
be a debate. We never shirk a debate
in this House at all, T have been main-
taining this position all along, But we
can have discussion later on and now the
Prime Minister has made a statement and
let us concentrate on a few clarifications
that are important and approve of this
statement. (Interruptions)

SHRI P, SHIV SHANKER: Madam
Deputy Chairman, 1 would like to refer
to the four aspects that the hon, Prime
Minister has been pleased to bring in
the statement that he has just made in
the House, One is, the National Secu-
rity Council is to take a comprehensive
and coordirated view of all matters relat-
ing to the...

SHRI M, A. BABY (Kerala): Madam,
I am on a point of order.

THE DEPUTY CHAIRMAN: What is
your point of order?

SHRI M. A, BABY: My point of order
is that once a statement is being made
here_ there is a convention that the Mem-
bers seek clarifications and there has been
a list and you have already asked Mr,
Sukomal Sen to seek clarification. Now
I am against some other Member,,, (In-
terruptions) .

THE DEPUTY CHAIRMAN: Let him
finish, 1 vill allow you to make your
clarification. (Interruptions) .
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SHRI DIPEN GHOSH (West Bengal):
Mr, Madam Bhatia raised a point’ of
order and that is why, he made Mr, Suko-
ma] Sen sit. (Interruption), But now this
Member’s right is being usurped, (Inter-
ruptions), Mr, Shiv Shanker, you can seek
clarification later on.

SHRI P, SHIV SHANKER: I won't

take more than half a minute. (Interrup-
tion) . '

SHRI M, A. BABY: Madam, 1 respect
the role of the Opposition Leader, (Inter-
ruption).

SHRI P, SHIV SHANKER: I convert
my expression into the expression of seek-
ing clarification, Are you satisfied?

SHRI M. A, BABY: Then the order
should be taken. (Interruption),

SHRI DIPEN GHOSH: Mr. Sukomal
Sen should be allowed to complete first,
(Interruptions).

THE DEPUTY CHAIRMAN: Mr,
Sukomal Sen was half-way through  his
clarification when Mr, Madan Bhatia rais-
ed a point of order to which the Leader
of the House reacted. (Interruptions).

SHRiI P, SHIV SHANKER: No, my
submission iy this, I could have com-
pleted by now. (Interruptions),

SHRI DIPEN GHOSH: He can seek
clarification after Mr. Sukomal Sen has
finished his speech. (Interruptions).

THE DEPUTY CHAIRMAN: No point
of order. It is not a question of the
Leader of the House and the Leader of
the Opposition, There was a question
raised by the hon, Member Shri Madan
Bhatiaji  that this matter is of great im-
portance and there should have been a
full-fledged discussion. T cannot decide
that there should be a full-fledged discus-
sion, That is why 1T asked the Leader
of the House to mention it. That matter
is over. He is not shying away from a
discussion, Now, he was on his legs.. .
(Interruptions).
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SHRI MAKHAN LAL FOTEDAR
(Uttar Pradesh): Madam, | will assist
you, (Iaterruptions)

SHRI P. SHIV SHANKER: I sought
your permission, (Interruptions) 1 sug-
gested that the Leader of the House could
react after I made my submissions, That
was what I was  submitting, (Interrup-
tions)

THE DEPUTY CHAIRMAN: Shiv
Shankerji, I will permit your clarifications
over and above the names. I assure you
that T will permit your clarifications, (In-
terruptions), Let the Member who is
half-way through finish, (Interruptions),

SHRI P. SHIV SHAKER: Then, my
submission is, I may be heard at this
stage because I am going to plead, (In-

terruptions),

THE DEPUTY CHAIRMAN: It is for
the Member, for Mr, Sukomal Sen, fo
oblige, If Mr. Sukomal Sen yields,....
(Interruptions)

SHRI VISHVIIT P. SINGH (Maha-
rashtra): Are we supposed to keep quiet?

Are we supposed to watch it? (Inter-
ruptions),
SHRI DIPEN GHOSH: By shouting,

our Member cannot be made to
(Interruptions).

stop.
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THE DEPUTY CHAIRMAN, If Mr.
Sukomal Sen yields to Mr. Shiv Shanker,
T have no objectiog at all.

SHRI P. SHIV SHANKER: | would
complete in one sentence, (Interruptions),

THE DEPUTY CHIRMAN. Mr. Suko-
ma] Sem, are you vielding?  (Interrup.
tions),
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SHRI P. SHIV SHANKER: What is
this? (Interruptions)_ I am submitting
that this hag far-reaching consequences.
Instead of seeking clarifications from the
hon, Prime Minister, better we have a
debate on Monday itself, (Interruptions)
It has far-reaching consequences because
I am also ﬁnding...(Interruptions)_

THE DEPUTY CHAIRMAN. I have
left it to the CPI-M Member Mr Suko.
mal Sen. I called him. If he yields to
Mr. Shiv Shanker, I have ng Objection.

SHRI MAKHAN LAL FOTEDAR:
Madam, I am on 3 point of order.

SHRT P. SHIv SHANKER. 1 am
sorry that the hon, Members sittiﬂg there
are standing on a technicality of con-
ventions which day in and day out are
broken in this House, (Interruptions).
What are they taking abouty It they

would like to shut me out, I will sit
down.

THE DEPUTY CHAIRMAN: Mr.

Sukomal Sen, can You vield to Mr. Shiv
Shanker? (Interruptions)

SHRI P. SHIV SHANKER: It is very
Strange that the left parties  today are
sfanding on  conventions, . ., .(Interrup-
tions),.. . for seekings clarification A
convention has been etabilshed  in this

House not to limit the persons.  (Interrup.-
tions),

THE DEPUTY CHAIRAMAN: 1

" have no Objection whatsoevr if pe yields,

SHRI P. SHIv SHANKER: 1 3, also
reminding them of a convention. The
convention of this House is that whoever
tries to seek clariﬁca’cionS is allowed to
seek the clarfications. And we have been
limi'ted to three, four or five, T protest
against it. Whey tha; conventio, was
broken, they did not raise their voice,

Now they want to raise their voice. .
( lnterruptt’ons) ,

THE DEPUTY CHAIRMAN: He was
already on hig legs.
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SHRY P. SHIV SHANKER. When it
comes to them, it is a question of con-
vention. If it comes to us, there is no
conyention at all.

THE DEPUTY CHAIRMAN: Mr.
Sukomal Sen,....(Interruptions), Please
Just a minute. Let me first dea] with the
Member, (Interruptions), Just a minute,
Just a minute, Mr. Sukomal Sen, on my
personal request. you please ask the
Leader of the Opposition to say his
word .

SHR] SUKOAL SEN. Yes, Madam.

THE DEPUTY CHAIRMAN: Thank
you very much.

SHRY SUKOMAL SEN. But, Madam,
let thig not be a precedent.

THE DEPUTY CHAIRMAN: Ir s
not so. This will not be a precedent. It is
on my personal request because it is a
serious matter. (Interruptions). Let him
also make his say. He is the Leader of
the Opposition. Let him say what he
wants to say.

SHRI p. SHIV SHANKER. For the
first time, T am unhappy with the way
an objection is being raised. (Interrup-
tions),

SHRI ANANTRAY DEVSHANKER
DAVE (Gujarat): T am on a point of
order, (Interruptions). Please,

CHAIRMAN: No
order. (Interruptionsy,

THE DEPUTY
more point  of
Please,

SHRI M. A. BABY. T do not want to
be misuunderstoed, [ do not have any
disrespect for Shiy Shankerji, a veteran
Parliamentarian. The only point which 1
have tried to raise is that so far as cer-
tain clarfications are concerned. we have
set up » verv great tradition in this
House. Clarificationg are sought not on
party lines, but names are given and in
that order, clarifications are sought,
When the hon. Member raised a point of
order that has been disposed of.

SHRI MAKHAN 1AL FOTEDAR:
That has not been disposed of.
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THE DEPUTY CHAIRMAN: No, that
point of order has been disposed of be-
cause there was no point of order. Just a
minute, Mr. Fotedar, It was not a point of
order. 1t was his feeling that this matter
was serious. Thot! can’t come under a
point of order. He said that it wag a
serious matter and we should have a
full-fledzeq discussion on it and we felt
that thee wers, some legal complications
in it. For that, I asked the Government
to react. So, that is over. If it was a
point of ordsr. T would not have allowed
him, Now that matter is closed. Now
Mr, Shiv Shanker. vou please speak.

. .(Interruntions) . .

Prime Minister

SHRI MAKHAN LAL FOTEDAR:
Madam. the Leader of the House reacted
only to one statement . (Interruptions).

THE DEPUTY CHAIRMAN. No, I
have identified Mr Shiv Shanker.

SHRT MAKHAN LAL FOTEDAR:
After that 1 will be asked ty speak.

THE DEPUTY CHAIRMAN. No;
after that 1 will ask Mr. Sukomal Sen to
speak because he very kindly listened to
me. Mr. Hanumanthappa also listened
ta me.
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THE DEPUTY CHAIRMAN: Dr,
Abrar Ahmed, please don’t make g dis-
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pute on every issue. There is a procedure
in the . House ... (Interruptions) ...
Mathur Sahib, there is a procedure in the
House. A Member is on his legs; if he
yields, then only we can haye our say.
There is no question of any disrespect - to
anybody .
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SHRI P. SHIV SHANKER. Madam,
at no point of ‘time have 1 ever raised
an issue of my prestige. In fact, I am a
man of humility, At no point of time
have I ever made such a thing, Hon.
Members know me very well. I never
make it a matter of prestige. But if it is
a questiop of conventions, my only sub-
mission is that the conventions that have
over the time developed, apart from the
rules, must be scrupulously  followed.
There was a time when whoever sought
clarifications, he was allowed. Noy it
has been limited sp far as my party is
concerned.

THE DEPUTY CHAIRMAN: Now,
Mr, Shiv Shanker please don’t go into
any controversy because that wil] lead
to a lot of interruptions.

ATy ar Ao 317 U, arsr wifse

SHRI P. SHIV SHANKER: Madam, 1
am only referring to conventions. T just
wanted to remind the House of the con-
ventions. :
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I just thought that I should bring to
the notice of the Prime Minister four
aspects made in his statement. The first
ig that the National Security Council is
being set up to take 2 comprehensive and
coordinated view on all matters relating
to the country’s security. The second as-
pect is that the Counci] will endeavour to
evolve an integrated approach to -policy
making as it affects nationaj  security,
taking intp account both military and non-
military threats. The third aspect is that
this Council shall evolve a national con-
sensus and public awareness on strategic
and security issues, The fourth aspect is
that this Council wil] have a separate Sec-
retariat. Now, these are the functions
which are of ; far-reaching consequence
whicp, obviously make an inroad into the
Cabinet system of governance. I am not
irying to criticise it in any form. What I
am submitting is that this is a very serio-
us matter; seeking clarificationg will take
about 1-1]2 to 2 hours; instead of that if
the Leader of the: House agrees, on Mon-
day let us have a straight debate! That is
all that T am submitting. Tt is a matter
for the Leader of the House to consider
and it is for the House t, take a de
cision. This is what I am submitting for
your kind consideration.

(Interruptions)
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SHRI VISHWANATH PRATAP
SINGH: Madam, a point has been raised
that it is eroding into the Cabinet system,
We have given full thought to this and
we have decided that the National Secu-
rity Council will work within the Cabi-
net system, That is why it is distinguish-
ed from any other system in other coun-
tries. The CCPA will remain supreme
and the fina! suthurity will be that of the
CCPA and the Cabinet; it remains  That
is the structure that we have evolved. So
it is not at an, not even one decima] out-
side the Cabinet system CCPA is the
final authority, the cabinet is the final
authority, and within that the National
Security Council wil} work. '
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Mr. Prime Minister, what ig the diffi-
culty in having a full-fledged debate, in-
stead of going in for clarifications?

SHRY VISHWANATH PRATAP
SINGH: I have no objection for a debate.
The Business Advisory Committee  can
take it up; the Chair can take it up.

THE DEPUTY CHAIRMAN: Now, I
had better ask Mr, Sukomal Sen, (Inter-
ruption) Now that matter is closed. Mr,
Sukomal Sen, will you ask for your cla-
rifications?

SOME HON. MEMBERS: No. no.

THE DEPUTY CHAIRMAN: If some
body else wants to ask a question, how
can 1 say no? We have fo see whether
they are agreeable or not to have a de-
bate.

SHRI VISHWANATH
SINGH: Let us have a debate
way.

THE DEPUTY CHAIRMAN: No

clarifications? Some Members have given
their names. They want to have clarifi-

cations,

SOME. HON. MEMBERS: No, we
want a debate.

PRATAP
straight-

THE DEPUFY CHAIRMAN: Right
now? (Interruptions) 1 want to be clear,
Do you want to have a debate right now?

SHRI MAKHAN LAL FOTEDAR:

On Monday.

SHRI A. G. KULKARNI (Mahara-
shtra): On a point of order. Everybody is
for a debate. But the point is every Mem-
ber has s right to seek clarifications. A
convention has been developed in this
House and clarifications cannot be wash-
ed out, provided all the Memberg from
all the political parties agree...(Interrup-
tions)

SOME HON., MEMBERS: We want a
deate on Monday.

THE DEPUTY CHAIRMAN. Some
Mentbers 'have given their names for
seeking clarifications. I will not stop
it. It is their right.
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SHRI A. G. KULKARNI: Whether
tee Prime Minister likes it or mnot or
whether Mr, Gurupadaswamy likes it or
not, , .

THE DEPUTY CHAIRMAN. Let the
House decide it. I think the Leader of
the Houss wants to say something.

SHRI M. S. GURUPADASWAMY:
1 said at the beginning itself that we are
not shying away from a debate. ..

SHRI P. SHIV SHANKER:
said that,

Nobody

SHRI A, G. KULKARNI: It is for
the Business Advisory Committee,. .

SHR]I M, S. GURUPADASWAMY:
Let me make my submission. If  the
House so desires, let there be a debate.
But both a debate and clarifications should
not be allowed. Both of them should
not be allowed. Either you have clari-
fications or you have a debate.

THE DEPUTY CHAIRMAN: Let the
Members decide it.

SHR M, §. GURUPADASWAMY;
1 leave it to the House,

SHR1] MAKHAN LAL FOTEDAR:
We have the first right to participate in
the debate, This is a very serious matter.
Withou: amending the Constitutioy you
are changing the Constitution,

THE DEPUTY CHAIRMAN: Yes,
Mr. Dipen Ghosh.

SHR M. §. GURUPADASWAMY:
Madam, I submit that the statement can
be made the basis for a debate and if it
is going to be a debate, let the debate be
held today itself,.. (Interruptions).. .

SHRI p. SHIV SHANKER; No, Mr.
Gurupadaswamy...  (Interruptions)
You vourself at the outset said that there
could be clarifications and there could be
a debate also...(Interruptions).. .
SHRI DIPEN GHOSH: No... (Inter-

ruptions), . ,
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SHRI P, SHIV SHANKER: Mr.
Gurupadaswamy, you yourself said at the
outset that there could be clarifications
and there should be a debate also, and now
you say, “Rither this or that”.... (Inter-
ruptions),.. Madam, at first, his stand
was for both.

SHR1 M. S. GURUPADASWAMY:
No.. . (Interruptions) . .

SHRI p| SHIV SHANKER, I can show
it from the records. You said that there
could be clarifications and also the de-
bate. But T suggested a debate only and
side, “Let us have a debate.” ... (Inter-
ruptions)... 1 would earnestly achal
to the Members that this is a very serious
matter and nobody is interested in scoring
a point, But certain far-reachng com-
sequences are likely to follow and the
Prime Minister can concentrate on them
and decide. But what he says is final.
But let us be heard first. What the Govern-

ment says is final, But let us be heard
... (Interruptinns) . .
THE DEPUTY CHAIRMAN: Yes,

Mr. Dipen Ghosh. You make your sub-
mission.

GURUPADASWAMY:
Madam, may I say just this? T am not
standing on technicalities. T thought that
they wanted 5 debate and the House also
would desire a debate becanse this is an
important document.

SHRI M. S.

SHRT MAKHAN LAL FOTEDAR: Yes,

SHRI M §. GURUPADASWAMY:

erefore, T suggest that we may have
a dehate, a full-dress debate. Let us sit a
little longer today and finish the debate...
(Interruptions).. .

Some hon. Members: No. .. (Interrup-
tfions) . . . B

THE DEPUTY CHAIRMAN: T have
allowed only Mr. Dipen Ghosh and let
him speak now (Interruptions)
Actually, Mr. Sukomal Sep should have
continued with his clarifications because
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he was just half way through. Yes, Mr.
Ghosh.
SHR] DIPEN GHOSH. Madam, it

has so happened that sometimes suo
moty statements have been made, but no
clarifications were sought, but the whole
thing was converted into a debate or a
discussion. But that was discussed be-
fore the statement was made, obviously
in the Business Advisory Committee
meeting or by the leaders of the various
groups with the Government side. But
now a suo motu statement has been made
and clarifications have been allowed to be
sought, In the meantime, Madam, a point
of order was raised and you have been
kind enough to dispose of that point of
order. Now, the Leader of the Opposition
has askeq for a debate., The Leader of
the House and the Prime Minister also
have consented, or they have said that they
have no objectiop to havine a debate a
full-fledged debate, on this issue, W, do
not also have any objection to having a
full--fledged debate og this issue, But,
as Mr. Kulkarni has pointed out, this is
the convention of this Howse that cnce
a ctatement is made, Members are en.
titled and are allowed t, seek clarfica~
tions and it s their privilege, Obviously,
when Members started <eekino clarifica-
tions, they should be allowed to seck
clarifications and in addition to that, a
debete can he held on Monday or on
Tuesday or on anv other day.

SHRI P. SHIV SHANKER: Tt was only
concerned with the time that it would
take, Tt would comsume more time. That
is my woint...(Interruptions).

SHRI DIPEN GHOSH: Madam, in the
statement itself, in paragraph 5 it has
been stated that a Resolution settling up the
National Security Council along with its
functions and scope is place? on the Table

of the House for the information of the
honourable Members,
SHRI SUBRAMANIAN, SWAMY:

Resolution oy what?
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SHRI DIPEN GHOSH. Just listen to
me. It is stated here.. (Interruptions)

SHRI SUBRAMANIAN SWAMY:
That is all right. But resolution on what?

SHR] DIPEN GHOSH. It says:

“A Resolution setting up the Nation-
al Security Council along with functions
and scope is placed on the Table of the
House for the information of honou-
rable Members.”

So, any Member is entitleq to move a
motion on the resolution which is tabled,
which is laid on the Table of the House,
A motion can be raisad and there can
be a discussion and a full-fledged debate
can be held and there is no bar. So, there
is no ban or restriction on raising a full-
fledged discussion even after a suo motu
statement is made particulary in view of
what has been stated in para 5. There-
fore, Madam, I would request you to give
kindly your ruling that as the Members
wers allowed to seek clarifications, they
could do so ... (Interruptions)

SHRI H. HANUMANTHAPPA: No,

You cannot canvass for a ruling .. (In-
terruptions) ... You cannot canvass for
a ruling (Interruptions) And there-

after as agreed uyon by the leaders ...
(Interruptions) .

THE DEPUTY CWAIRMAN: 1 have
not yet come to his canvassing (Interrup-
tions) If ¥ had come to his canvassing,
them . .(Interruptions) 1 have not ...

SHRI DIPEN GHOSH: And theve-
after the date and time can be decided
for o fullfiedged discussion in consulta-
tion with the leaders of groups, etc. (In-
terruptions)

SHRI P. SHIV SHANKER: Monday
or whatever it may be as it suits the hon,
Prime Minister We are agreeable for a
discussion.

SHRI N. K. P, SALVE  (Maharash-
tra): It is highly regrettable that with the
best of intentions we are getting involved
in a rigmarole for no rhyme or reason.
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Madam, it is such an important docu-
ment infoming us about the constitution
of National Security Council. Madam,
we should not stand on technicalities.
(Interruptions) I have heard you. Will
you please listen to me? I would submit
very respectfully to ail the Members
not to stand on technicalities, not to stand
on their right to ask for clarifications,
because this is not an ordinary statement
by the Prime Minister. Madam, when I
read that this National Security Council
will deal with all matters relating to the
country’s security and that it has to  take
a compiehensive and coordipated view,

reading this makes me feel. .. (Interrup-
tionsy . ..

THE DEPUTY CHAIRMAN. Now, I
think let us first discuss. .,

SHRI JAGDISH PRASAD MATHUR:
On a point of order. (Interruptions)

SHRI N.K.P. SALVE. Madam, what
are the.. Interruptions Please bear with
me.

THE DEPUTY CHAIRMAN: I think
Salveji, we shoud stop the controversy. .
(Interruptions) Tust a minute

SHR1 N.K.P. SALVE. Kindly listen
to what I have to suggest. (Interruptions)

THE DEPUTY CHAIRMAN: [ will
give my observation, My observation is,. .
.- (Interruptions) My observation is,
please sit down ang listep to me. Please
take your seat.

T 43 I | R @y
STosmr SR dfsv

Just a minute. If any body is getting up, I
will convert it into a clarification. When
your time comes. T wili permit you.
(Interraptions)

SHRI N. K, P. SALVE: [ would have
finished, Madam, by now. (Interruptions)

The DEPUTY CHAIRMAN. On my
personal request Mr. Sukomal Sen  sat
down. He was already on  his Tegs.
Let me take the sense of the House, not
one side or two sides, If cannot be a
matter of one or two. Iet the House
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[The Deputy Chairman]
decide what they want. If they want a
debate, fine. But if there are Members
who want to seek clarifications, I must
... (Interruptions),. .

ST g ST, ST A1E |

Mr Sﬁkbma] Sen, would you like to
seek clarifications or a debate?

SHRI M. A, BABY: Debate should

not be at the expense of %eeking  clari-
fications.

N T -
SHRI VISHVJIT p. SINGH. I appeal
to the democratic I appeal to...(Inter

ruptions) 1 appeal to you Madam,..(In-
terruptions)

THE DEPUTY CHAIRMAN: Mr.
Vishvijit Singhji do not bring my ancestors
and forefathers. There is no question of
forefathers, All of us are democratic,
I am using my right because of this, and
not overruling anything and asking the
sense of the House. And if I alloy Mr.
Sukomal Sen, it i5 absolutely democratic,
I am not overruling anybody. I am allo-
Wi:ng ths Members to decide. So dg not
bngg in my ancestors over here, (Inter-
ru_pt\ions) T do not want you to talk about
my ancestors (Interruptions) what has
the national‘security to do with my an-
cestors? I am really surprised. T am
absolutely surprised.

st gleaoite fag wgaanfan ;|
(FFe) AT aw ad wm &
W ? AT S Afed, wrat ¥
T AfEAr wE o ¥ e
T S 1 @ L (swem)

THE DEPUTY CHAIRMAN: Mr.
Sukomal Sen, do you want clarifications
or a full-fledged discussion? (Interrup-
tions) 1 suggest to the hon. Members
that they may speak on it when we
haye a full-fledged discussion.

SHRI SUKOMAL SEN: Madam, I
will finish 'within a minute.

THE DFPUTY CHAIRMAN: Then
you would ask the Prime Minister to
answer

3
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He is on his legs and he is not yielding
to you. He yielded to Shiv Shankerji.
When he yields to you, I will allow
wyou. (Interruptions) Don’t interrupt. It
is up to him. He is on his legs. I
have identified him. (Interruptions). He
is mot yielding. I request you to please
take your seat.

SHRI SUKOMAL SEN: Madam, the
Prime Minister has agreed to a discus-
sion on the sto motu Statement made
by: him. It is a very important subject
So, the Goye‘rnmeng may be prepared
for a debate. We can have a discussion.
I will be very brief.

Madam, this statement ig vital for our
national security from external danger
as well ag internal danger. Some doubts
have arisen in my mind and I will seek
clarifications on those points. I want to
rgise only ome point before the Prime
‘Minister, This decision of the Govern-
ment to set up a  National Security
Council is introducing a new element
in the decision-making process of the
Government? It comprises seyeral
Ministries such as Ministry of Defence,
Ministry of Finance. Ministry of Home
Affairs and  Ministry of External Affairs.
Now the National Security Council will
take a comprehensive view and an in-
tegrated view of defence, internal affairs
and external affairs and take long-term
and short-term strategic measures. In
the presént context when we are facing
threats from all sides, internal ag well
as external, it is mecessary that  the
Government takes a comprehensive and
integrated view. A confusion that has
arisen in my mind is whether the for-
mation of the National Security Council
and its functioning will overlap the
functioning of the individual Ministries
like Defence or Finance or  External
Affairs.  (Time Bell) How will the
Government obviate overlapping in the
functioning of the  National Security
Council and the individual Ministries?
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Madam, I would like to quote one
sentence . irom the Statement. In para 2
it has been said:
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“They will help in identification of
strategies to optimise our efforts in
defence, internal seourity and foreign
affairs and develop medium-term and
long-term assessments to serve as a
perspective  for shaping government
policy.”

All the individual Ministries also frame
their perspective and decide about their
long-term and short-term strategies. After
‘the National Security Council has been
“formed, what will be the inter-relation-
ship belween the Security Council and
the individual Ministries? That is the
anain point that has come to my mind.
T will be thankful to the hon, Prime
Minister if he clarifies this point.

About having national consensus on
‘this problem, the Government should
have decided that they will form a
National Security Counci] and Advisory
Board comprising people from different
walks of life. Will the formation of
‘Advisory Boards solve the problem of
having a national consensus on  this
issue or will the Government take
other measures so that a national con-
sensus can be built up on security mea-

sures in view of the threats that we
‘have?

THE DEPUTY CHAIRMAN: Mr.
Sen, have you finished? I have to find
out whether we are going to have a
discussion. The rest of the Members
have to know whether we are going
to discuss the matter. It is a serious
matter,

SHRI SUKOMAL SEN: Madam,
these are the points which are in my
mind, So, T would like to seek  the
clarifications from the Prime Minister
because this decision has come out all
of a sudden. So...

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRI MURASOLI MA-
RAN): It is there in the Manifesto.

SHRI  SUKOMAL SEN: So, in the
Manifesto, it is there, But, for  this
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also, it requires that we should build up
a national consensus. Even for the for-
mation of the National Security Coun-
cil as well as the Advisory Board also,
we should build up the wnational
Sensus,

con-
Aund to popularise the idea and
to have the national consensus, what is
the Government going to do? 1 would
like to seek this clarification. from the
hon. Prime Minister. (Interruptions)

SHRI M. M. JACOB (Kerala):
Madam, it is a very lengthy Resolution
and the Members have no time to go
through the Resolution which is placed
on the Table of the House. We should
know about the Resolution also, So,
inevitably, a debate is required, There
is no doubt about it. It is a lengthy
Resolution. I am not objecting to the
clarifications. If anybody wants to seex
clarifications, let them sesk the clarifi-
cations. But the Resolution is a very
bulky one and it requires time for us
to read and understand it.

THE DEPUTY CHAIRMAN:

What
is your point of order?

o AT AGAT QW 3N,
et St ¥ awem famn Wk Sg W

W 7 feiz 7 WG (za=er)
ety © SRR TR St &%
faar

| § wOR ar e

THE DEPUTY CHAIRMAN: 1 said

!
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DR. ABRAR AHMED KHAN: You
can see the record.

THE DEPUTY CHAIRMAN: I am
saying without seeing the record. be-
cause I remember the record,

DR. ABRAR AHMED KHAN: They
know it very well.

THE DEPUTY CHAIRMAN: He is
saying that.

SHRI DIPEN GHOSH: I also advo-
cate it. Earlier, there were such occa-

sions.

THE DEPUTY CHAIRMAN: Mr.
Abrar Ahmed, you did not hear what
he was saying.

Tlo JHTX HFAIWIF : FAER
A s 9% fede #71 9Tw
@ T 9T a1 FAfdwEmT
gifedesdy 7 F@& fede Fag T2
oar |

THE DEPUTY CHAIRMAN; Agreed.
But there is no point of order. It is a
point of information, which I remember.
Bw the technicality was that I had
already called Mr, Sukomal Sen who
was already in the process of seeking a
clarification and. .. (Interruption) In any
case, on my request, he sat down and
allowed the Leader of the Opposition
to make his say, and some others also.
I am duty-bound to let him continue. If
he wanted to continue, it was his right.
If he wanted to give up his right, T
would not have any objection, And I
still would say that if there is going to
be a debate on this subject which is
a serious matter, T leave it to the
House to decide. I do not want to
make my opinion previal on the House.
Let the House tell me what should be
done. ILc¢t everybody say.

TMo HAUT HEWT T ¢ HRIAT

FEE 4 HE T ggw W o
%_l
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SHRI KAPIL VERMA (Uttar Pra-
desh): Let there be a debate.

THE DEPUTY CHAIRMAN: You
want a debate. Okay.
S, T e drEe

IR & A gHT &

SHRI A. G. KULKARNI: Madam,
my Party wants a debate. But I desire
that I should speak and seek some
clarifications also, instead of participat-
ing in the debate which is beyond my
time, and it will not be possible for
me to participate also, So, in this con-
nection, I want tc seek g few clarifica-
tion from the Prime Minister,  Apart
for the constitutional aspects which has
been brought in by my friend—perhaps,
the Prime Minister will reply adequately
about the constitutional validity, etc.,—T
want to know particularly one thing
from the Prime Minister. The CPA is
already functioning, And this new or-
ganisation. as he hag stated, will work
under the Cabinet system, Will  this
Council, in any form, override the
powers of the Defence Chiefs? I ask this
question because the Defence Chiefs
have their own powers and arrangements.

In this connection, I would like to
draw the aftention of the Prime Minister
to one thing. He may also be aware of
it. He might have been in the Lok
Sabha or the Rajya Sabha. During Mrs,
Indirg Gandhi’s time, the Subramaniam
Committez was appointed to prepare a
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perspective plan in regard to defence re-
quirements. What happened to that plan?
If that plan has been shelved, what will
be the weightage to the new body
wnich you are envisaging?

Then, there is another aspect. 1 put a
question on this. It became unstarred,
The point is, Mr. Arun Singh has now
heen asked to consider defence matters,
particularly, the saving aspect. You have
repiied like that. What Mr. Arun Singh
is going into is the saving aspect. But
this saving aspect has a bearing on de-
fence and the threats to the country, We
may save any amount of money, but
whether it will be  worthwhile and
whether it will be in the interest of the
country, Thig has to be seen.

Then, Mr. Prime Minister, you have
included in this the aspect of internal
security also. Does it again mean that
it supersede the functions of the Home
Ministry? Does it supersede the intelli-
gence wings of the Government and
wtrether it will have its own version of
functions? Madam, I have done.

THE DEPUTY CHAIRMAN: Mr.
Y. P. Mathur. Since we are going to
have a discussion, I hope every Mem-
ber will be brief.

oot 2 AT "FAT §
afer 98 I 9w g frowed
Ty d@ & S 3 I A A
TEM FET AR A Tg Hfane
foeem @t T FOF o wia
g | & oawar g fF o W ok
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T@  won, afew frwRg ag dar
g 2 f& et &7 SR
eAd  gs, aWr feafy o oo @y
AFAT FT AT TG T FT THAT
g 13T T ANE f, W @R
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MISS SAROJ KHAPARDE (Mahara~
shtra): Is it a paraliamentary word? Can
you use this word on the floor of the
House?

#Not recorded,
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SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Madam, I am pained that though this
subject was discussed twice through the
Consultative Committee of the Ministry
of Defence, the discussions were incon-
clusive. 1In fact, the hon. Prime Minis-
ter- hbad assured the Members of  the
Consultativa Committse that a final
paper, taking into account the  views
expressed in the Cobsultative Committee,
would be placed before it before taking
a final dccision. I am really pained that
a decision has been taken without con-
cluding the discussion,

SHRI VISHWANATH PRATAP
SINGH: May T say, on thy first part
of the proposal in the first Consultative
Committee there were suggestions in the
light of which we made changes and
after making changes I have brought it
again in the Consultative Committes for
final discussion.

SHRI MURLIDHAR
KANT BHANDARE: I am srorry, you
diverted me. 1 wanted to find out what
sionals vou were giving. That is why I
got up. Otherwise I would have yielded.
I do not mean dny disrespict to  the
Prime Minister. Any day, I will yield to
any senior Minister, There is no ques-
tion about it. However, this  matter
will be dealt with wheén wg have a
fuller debate on this issue.

CHANDRA-

Now. undoubtedly, we have grave re-
servations about the National Security
Council, The statement in no manner

explaing how the present system has
faifed and how the  National Security

Council 'will improve matters. In fact,
this is taking after the Pentagon. if I
may say so. So, in course of time, I
am afraid, tha National Security Council
will become another CIA and wg should
be extremely carefu] before we rush into
any such body without adequate thought.

The other clarification which I ask is
as to whether the Government proposes
to give any statuory sanction to this
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propcsal so that it attains some perma-
nancy and 1t does not happen, like in
the case of Governors, that the moment
the Government is changed, the Gover-
nors also go, the moment this Govern-
ment goes, the National Security Coun-
cil will also go.

The next point which I am asking is
whether the inter-instituional forums
for strategic thirking on political, eco-
nomics, technological and military issues
will really exchange their information
and idcas there, i may give ope illustra-
tion because my learned friend, Dr.
Ramarna, is bere: how far wil} the
experts from the Atomic Energy Com-
mission be prepared to tell the  other
components the state or the result of
their work? I do not expect any co-
ordinated or cooperative team work. as
is envisaged in the statement as well as
in the Resolution.

What is worse — and this is my next
clarification — ag it happens every day.
the inter-departmental groups will tend
to become unwirldy, So have you taken
into account that there is a real danger
of the basdc ‘siues being lost in  this
inter-departmental cross-talk?

Then you have got a secretariat. What
is most objectionable is the secretariat
part of it which will inevitably result in
a verv high centralisation of power and
ultimately, the two questions which you
will have to answer are — whether the
system would be a reform of the exist-
ing svstem, or whether the NAC will
become o paralle] government or a super
government. making a serious inroad
into our democratic fabric, the Cahinet
form of Government, or whether, as I
said, it will become a super govern-
ment,

And last, but not the least, because
of the manner in which it  has been
brought without any conclusive debate
in the Consultative  Committee on  a
Friday evening, is the Prime Minister
trving to give a message of war psychosis
to the country and the rest of the world?
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THE DEPUTY CHAIRMAN: Mr.
Kpali Verma. You misunderstood me
when I asked you whether you are for
debate or for clarification.

SHRI KAPIL VERMA: 1 want to be
very brief, Madam., Madam, I am very
sotry that the Prime Minister has chosen
to inflict a surprise on us. 1 cannot men-
tion the forum because I am barred, being
a Member of the Consultative Committee,
but I had the impression that he was for
consensus because he has always been talk-
ing of consensus in security matters also
I tried to find out today from varioas
parties whether they have been consulted
about the National Security Council. At
least, my party leaders told me that they
were not consulted about it. Then how is
he talking about consensus? And there is
oune paragraph ahout consensug alsa.

Madam, Mr. Vishwanath Pratap Singh
once belonged to the Congress: he knows
the history. For the last 40 years the
Cabinet system has been working, Various
Prime Ministers were there, Jawaharlalji
never thought of this, Indiraji never thought
of this, even the previous Prime Minister
refected it in 1986. What new factors have
come ur now? If there is any lacuna in
the present system, is it {ncorrigible? Can
it not be corrected? Because, as my friends
here have pointed out, we are working
under the Cabinet system, and we look to
Britain for it and not to America. In
Britain there is a Cabinet Sub-Committee,
mind you, Mr. Prime Minister, I am not
fit to say it, but I would only say that
sensitive intormation like the one about
which we are talking cannot be shared
with everyone. The Prime Minister being
the leader of the nation, certain types of

information can come only to
him. There are certain types of
jnformation which he will not share

with even his Home Minister or Financé
Minister. So, how can he share it with
others? And then, may I point it out, if
he gives «t to some experts or some other
people, are they sworn to secrecy? It is
a question of clearance—high level secu-
rity clearance.

And when you talk of America—pro-
bably they have taken thjs from America—
in America Dr. Kissinger did not consult
the National Security Council while going
to China, changing the entire Cabinet
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policy. You know, the whole experiment
started in America in 1948. Kennedy, in
the Bay of Pigs exercise and attack on
Cuba, never consulted the National Secu-
rity Council,, The National Security Coun-
cil became redundant. The basis on which
you are taking the National Security Coun-
cil, it is not working there at all, Mr.
Prime Miinster, I may tel! you. I have
great respect for you, but may I point this
out to you: Is it not a repetition of the
Political Affairs Committee of the Cabi-
net? The Ministers are the same.

. SHRI VISHWANATH PRATAP
SINGH: May not be the same.

SHRI KAPIL VERMA: Almost the
same. There may be one or two changes
only. And, probably, your reply will be:
Yes, sometimes I want to change those
Ministers.

SHRI VISHWANATH  PRATAP
SINGH: The Ministers are not the same.
The facts are there. We are not the same

SHRI KAPIL. VERMA: No, the Minis-
ters are almost the same except one or
two,

SHRI VISHWANATH  PRATAP
SINGH: They need not be the same.

SHRI KAPIL. VERMA: Well, the whole
idea is that the ideal working system is
_that of a Cabinet Committee aud that
is the answer to this problem. In Britain,
under the Cabinet system, it is the Cabi-
net Committee which is responsible for
such situations. Only a Cabinet Committee
can be trusted upon and can be given all
the information, Mr. Prime Minister, your
main argument is that you want to take
an integrated and holistic approach. This
is what your Resolution also says. Now,
who will take it except the Prime Minister,
at the highest level? You canont share
it with a Council, you canont share it
with an Advisory Committee, you cannot
share it with anyone else. So, the miain
thing is, you reform the present system.
Have a Cabinet Committee. And you have
your Chiefs of Staff Committee, General
Staff Committee, you have your “Super
Board”—T dont know what it is—th= TB
and so many other things. All these will
consider the whole thing. This is altogether
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a break from the Cabinet system. You have
taken it from the American system, which
is not the proper thing to do.

One important thing is, you are talk-
ing of a 10 per cent cut in exp=aditure
and now ap entirely new thing is being
created, and at a time when you are talk-
ing of consensus, your are introducing a
new scheme which 1is creating such a
hullabaloo in the society. People or politi-
cal parties are thinking that this instrument
1s going to be used against them. Please,
for God’s sake, do consider this.

Thank you.

THE  VISHWANATH  PRATAP
SINGH: May I clarify immediately?

THE DEPUTY CHAIRMAN: Yes.

SHRI VISHWANATH PRATAP
SINGH: It is basically a reform of the
present system. It is mot a new system.
Basically the NSC in essence is a sub-
committee of the Cabinet.

SHRI KAPIL VERMA: Let it be &
Cabinet committee only.

SHRI1 VISHWANATH
SINGH: It is.

SHRI KAPIL VERMA: Why call it
“Council”? Call it “Security Committee.”

SHRI VISHWANATH PRATAP
SINGH: I wil come to the details, But
I am answering some basic points imme=
diately so tht no misconception remains.
[ will answer completely. But in essence
it is a committee of the Cabinet.

SHRI KAPIL VERMA: Then, why call
it “Council”?

SHRI VISHWANATH PRATAP
SINGH: T will come to that later.

PRATAP

SHRI MADAN BHATIA: May 1 ask
only one question of the Prime Miaister?

THE DEPUTY CHAIRMAN: No. You
are not asking any question. let iz tell
you, please. Mr. Sahu.

SHRI MADAN BHATIA: The sate-
ment has heen made. . .

THE DEPUTY CHAIRMAN: No. no,
no. Many statements can be made. Iet
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him ask. Let us have some order. Now
at least we-have &ime Batk fo some noi-
malcy.
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SHRI SUBRAMANIAN SWAMY:
This four-tier body has been brought into
being by a Resolution, At least ia the
statement circulated, there was no refer-
ence, it is resolution of what. The Piime
Minister waves some papers at me, i
don’t know what they are. If it is a Gov-
ernment Resolution, then I am afra’d it
is not sufficient. What is required pethips
is a statutory resolution of the House
itself.

1 would like to know from the Prime
Minister what he sees in the game, by
this new set-up because there was aun old
set-up which was not formalised like this,
but it was an old set-up. There was the
CCPA. Then there was a consullative
committee which took the opinions of the
Members of Parliament. There was also
an Institute of Defence Studies and Analy
sis and also some other institutes, which
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provided research papers to the Government
Then, of course, there is the Joint Intelli-
gence Committee of the Cabinet Secre-
tariat, These bodies were there. With the
CCPA at the apex, it fitted in with our
concept of Cabinet form of Government.
Now, of course, it is a fact that under Mr.
Vishwanath Pratap Singh’s leadership, the
CCPA has been thoroughly devalued, be-
cause it has become as big as eight Mem-
bers. It has even brought in the Pepsi
Cola Minister as a Member on the CCPA.

THE DEPUTY CHAIRMAN: You
should not refer to any Minister as Pepsi
Cola or Coca Cola. You should call by
proper designation.

SHRI SUBRAMANIAN SWAMY: OK.
The Minister for Food Processing has been
now brought in as a Member of the CCPA.
I cannot understand how the original con-
cept of CCPA was not any Minister and
any Minister. So, this has been devalued.
Of course, at other levels also devaluation
has taken place. There was a Minister for
Kashmir Affairs when there was a Home
Minister and the Energy Minister is fre-
quently despatched to the Middle Cast in
place of the Foreign Minister. This has
been goingon, But I would like to know
in what way have you really gained by this
new set-up, except that you have devalued
the Cabinet set-up. I would say perhaps
in the National Security Council you should
have the Petroleum Minister, because that
is one of the more important Ministises.
I am sure you will agree.

In all this that has been placed on the
Table of the House, there is no mention
of the development of the national secu-
rity doctrine. They say there will be a posi-
tion paper on this topic or that topic, but
not about the comprehensive view. It
begins by saying there is a need for wholes-
tic approach today. But in the whols note
there is no reference to the formulation
of a National Security doctrine. If you are
going to have a National Security Council
without a National Security doctrine, what
kind of a Council is it going to be?

The final point is that you are going
to have 9 non-Ministers, non-Goverpmen-
tal officers and non-Government peopls ir
this set-up. Are you going to admumnister
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an oath of secrecy to them becauss they
will be dealing with a fair amount of
sensitive material? My sources in the De-
fence Ministry once again tell me. .,

SHRI  VISHWANATH PRATAP
SINGH: Would you tell me privately your
sources? o

SHRI SUBRAMANIAN SWAMY: 1
met the Prime Minister, went to his re-
sidence angd told him that one of his offi-
cials is involved with Mr. Hinduja in the
Bofors. He has not taken any action. When
I am certain that he will take aciion, I
will tell him who are my soutces in the
Defence Ministry.

THE DEPUTY CHAIRMAN: 1 only
feel that in this House if we maks any
allegation. .. i

SHRI SURRAMANIAN SWAMY: What
is the allegation, I would like to know,

THE DEPUTY CHAIRMAN: I am not
putling any..{Inierruptions) ., just tisten.
The Defence Ministry is a sensitive Minis-
try and if sources are for good infcima-
tion, it does not make any harm but if
your sources of information are finally
going to pass some kind of a comment, it
might be harmful to the interest of the
country. T am only cautioning you fo be
careful because you are a senior ember
of this House.

SHRY. SUBRAMANIAN SWAMY:
Madam, T have been a member of the
efence Committee of Parliament for

many, many years.

THE DEPUTY CHAIRMAN: That
is reason why T said that.

SHRI SUBRAMANIAN SWAMY:
I also know that this country is a demo-
cratic country. We ar¢ not at war with
anybody. If in this House I am to restrict
my freadom of opinion because you have
some indagined fear that some neighbour
of ours js going 1o benefit. .

THY, DEPUTY, CHAIRMAN: T have
no fear at all,
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SHRI SUBRAMANIAN SWAMY. We
should, therefore go case by case.

THE DEPUTY CHAIRMAN: I am
not fearing about anything, I have a job
to do which I am only doing,

SHRI SUBRAMANIAN SWAMY: If
1 am a responsible Member, then, I know
what will be of value of the enemy, and I
know what is not of value to the enemy. It
is my discretion. Since I have not been
administered any oath of secrecy, if 1
come into some information which I think
the peoplel should know irrespective of
what the Chairman says, I will inform
the people about it as long as it is not
in violation of the rules of the House.

So 1 would like to say that according
to my sources in the Defence Ministry,
the military is extremely agitated about
this National Szcurity Council because
they feel that it would involve interaction
with the civilians outside the government-
al system and perhaps access of such
people to sensitive documents and, there-
fore, may make this agency open to pens-
tration by foreign powers .

SHRI MADAN BHATIA: I share this
information. 1 have got some informa-
tion.

THE DEPUTY CHAIRMAN: Please
keep your informaion to yourself. Let
hirn at least devise the information, One
cource is good enough,

SHR1 SUBRAMANIAN SWAMY: If
you listen to me, you fearn a lot more.
1 have many sources in other Depart-
ments,

THE DEPUTY CHAIRMAN: Don't
make a speech ask your clarifications,

SHRI SUBRAMANIAN SWAMY: I
am asking a clarification.

THE DEPUTY CHAIRMAN: Then
ask a clarification.

SHRI SUBRAMANIAN SWAMY: You
are only all the time..
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THE DEPUTY CHAIRMAN: Please
ask your clarification and don’t make any
comment,

SHRI SUBRAMANIAN SWAMY: I
am asking a clarification,

THE DEPUTY CHAIRMAN: Ask
and finish because I have cther names.

SHRI SUBRAMANIAN SWAMY: Yes,
T know you have other names. If you
don’t want me to speak just tell me, T
will sit down. That is your intention

THE DEPUTY = CHAIRMAN : I
strongly object to it, I have no intention
for any Member not to  speak. But
please speak om the subject concerned
and ask your clarification,

SHRI SUBRAMANIAN SWAMY: I
am speaking on the subject concerned.

THE DFPUTY CHAIRMAN: Put
questions only.

SHRI SUBRAMANIAN SWAMY: I
am putting a question and T can-
not pit a question like a school boy.
I have to put as a Member of Parlia-
ment. T am giving the source of infor-
mation T have had and T would like to
know from the Prime Minister as a pre-
caution before he appoints members to
this Council from outside the govern-
mental system, whether he would have
their antecedents checked by the Tntelli-
gence Bureau and that they be administer-
ed in oath of secrecy before they are
taken on the Council.

SHRT MAKHAN LAl FOTEDAR:
Under which law an oath of secrecy?

SHRI SUBRAMANIAN SWAMY:
Wel, that is somethig for him to say be-
cause he came here rushing, perhaps. I
do not know why on a Friday evening.
It is for him fo specify but there should
be some method by which these officials
should be held accountable once they join
the Council. Thank you.

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): Madam Deputy
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Chairman, the statement of the hon. Prime
Minister with regard to the constitution
of the National Security Council talks of
firstly, the National Security Council. Se-
condly, it taks of Security Advisory Board.
and thirdly, it talks of Strategic Core
Group. I would request the hon. Prime
Minister to kindly make the statement
more efaborate so as to remove the donbts
in my mind that these three groups, these
three institutions, sought to be created
will not be something overlapping among
th:m. The second question is with regard
to the Members on the National Security
Council. What I find is that in the-
statement it is said that it will include
the Minister of Defence, the Finance
Minister. the Home Minister, the Extern-
al Affairs Minister, the other Union Minis-
ters and the Chielf Ministers of the States
will also te associated as and when neces-
sary. The Chief Ministers agajn find their
names in the Security Advisory Board. It
will consist of the Chife Ministers, Mem-
bers of Parliament. academicians, scient-
ists and other persons. So will he kindly
clarify as to how these Chief Ministers
are to be chosen for the Security Council
and then for the Board and this Core
Group to which a reference has been
made?

The third question is, it will have rep-
reentatives of three services and Minis-
trics concerned. What do we mean by
Ministries concerned according to the
entimation of the hon, Prime Minister?
The next clarification sought is  with
regard to the Advisory Board meeting only
twice a year in the matters of defence and
the security of the nation. Twice a year
is a rider which T think should not have
besm there. The hon. Prime Minister
may kindly clarify as to why twice a
verr, in particular, has been pointed out
there,

Fourthly, he has said that the punpose
will be to achieve national consensus. 1
would like to know whether in order to
obtain national consensus, the Members
of the parties other than the parties in
power. any representatives, will also be
associated with any of these three tiers
which have been thus creafed by the hon,
Prime Minister,
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Last but not least, I will tell the hon.
Prime Minister to kindly ensufe that this
will not bring into being 1 much morel
cumbersome machinery and thereby de-
laying the arriving at of conclusions which
have to be arrived at quickly when mat-
ters develop with regard to our defence
and intermal security. I have a doubt
that this may create a cumbersome machi-
nery thereby making it difficult for the
Prime Minister and those responsible for
running the country in amiving at con-
clusions These are my submissions.
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SHRI MADHAVSINH SOLANKI
(Gujarat): Madam_T would like to know
from the Prime Minister as to what ex-
actly is new and  innovative about the
National Security Council. Will the Prime
Minister please clabcrate as to what are
the deficiencies Of the existing arrange-
ment with the national security system
which has evolved after years of expe-
rience and how the proposed system is
going to set right these deficiencies? If
thet new set up is in a sense as just now
told by the Prime Minister a sub-Commit-
tee of the existing CCPA, why not just
reorganise the existing system instead of
creating a separate  National cleurity
Council? Thank you.
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DR. G. VITJTAYA 'MOHAN REDDY
(Andhra Pradesh): Madam, we are very
thankfu] to the hon. Prime Minister who
has come out with this suo motu state-
ment which is a commitment of the Na-
tional Front Government to the people.
After all, the country cannot be governed
by a coteri and decisions cannot be taken
by a coterie and decisions cannot be taken
try if such a method is continued. That
is why we are very thankful to the Na-
tional Front Government for taking up
this issuz of democratisation of the think-
ing by taking the patriotic sections into
confidence with regard to our internal and
external security arrangement. 1
want to point out that there
is a low-intensity war going on  today
against our country. This has to be fac-
ed. We dc nor know when it is going
to hot up. So also there are regional im-
balances that have developed. Tn such a
hig country with so many languages,
these imbalances are flaring mp into va-
rious conflagrations. We have problems in
the South, Fast, West and the North,
Fverywhere: we have problems. That is
why, a constant study is required and this
study and advice to the Cabinet are inten-
ded by this step, T think this is demo-
cratisation of a process of the country.
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This is trying to get the patriotic forces,
patriotic scientists involved in the thinking
process on defence and ultimately to get
process op defence and ultimately to get
internal and external, without the partici-
pation of people and without the help of
people, cannot function in any countey.
That is why it cannot be compared with
other countries’ security arrangements.
This is something evolved in thel tradition
of our freedom and national movements.
That s why we are very thankful to the
hon. Prime Minister for wmaking this suo
motiu statement and certain policy changes
that are required to change the entire
atmosphere of the security arrangement,
Sekurity does not mean only certain func-
tioning, but it means the total involvement
of the people of our country, the patrioctic
secions of the country and the scientists
and other; in the country both in advising
the Government and in having a careful
watch over the developmets that are tak-
ing place both internally and externally.
that they build up a kind of scientific
opinion as to how to tackle alf these
issues, Madam, T come from Andhra
Pradesh, We have got the Naxalite prob-
lem, Why has the Naxalite problem de-
veloped? There had been no land re-
forms in Andhra Pradesh strictly imp-
lemented and there had been disparity in
land-holdings. And there i3 a tribal areas
where people do not have security of land
and do not get the benfits of their pro-
duce, They arc losing the tights over
the forests. Like that, certain things arel
developing and we must try to go into
all these matters and try to understand
what the problems are that are cfxisting,
borth for internal security and for exter-
nal security. That is why I thank the
hon. Prime Minister for making this suo
mdin statement which will enlarge the
thinking of our people on both internat.
and external security and Wwill also elicit
the patriotic opinion in the country to
fight for our unity and integrity.

THE DEPUTY CHAIRMAN: Mr.
Vishvijit P. Singh, Please briefly ask your
questions,
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SHRI VISHVIIT P. SINGH: 1 shall,
be putting straight questions, I will not
be getting involved in any preamble.

My first  question, Madam  Deputy
Chaieman, deals with para 2 of the Reso-
lution . Para 2 of the Resolution men-
tions: ‘The domestic situation is also
changing as the process of development
releases new energies and raises aspira-
tion which, in many regions, have strained
the social fabric and the administrativs
structure”. T would like to know from
the hon. Prime Minister what he is refer-
ring to when he talks of ‘the process of
deivelopment releases nmew energies and
raises new aspirations which have strain-
ed the social fabric and the administrative
structure’. What is he relerring to and
is he specifically referring to the Mandal
Commission? T would liksf to know from
the hon. Prime Minister what he is re-
ferring to when he goes on to say that
‘these trends, if altowed to go unchecked,
could undermine the nation’s integrity
and unity’. What are the threats which
have been created and what is the time-
frame in which they have been
further to vara 4. He talks of the main
endeavour of the National Security Coun-
cil and he mentions various subjects for
the consideration of the Council. Ts it
not a fact that subjects (2), (b) and (<)
will impince upon the functioning of the
Defence Ministry, subject (d) on Home
subject (e} on Home and Social Welfare,
subject (f) on Finance and Commerce.
subject (g) on Erergy, Commerce and
Agriculturel, subjects (h) and (i) on Home
and Fxternal Affairs? What is the basis
of these present Cabinet Commiftees—
Cabinet Committee on Political  Affairs,
Cabinet Committee on Extefrnal Affairs
and Cabinet Committee oh Economic Af-
fairs? Are they not sufficient? Ts this
going to be Cabinet Committees And
as the hon, Prime Minister has kajd that
this is going to be subordinate to the
Cabinet Committee on Political  Affairs,
whv is it not mentioned in the Resolution
itself that this is goine tn he subordinate
to that Committée 1 is not mentioned,
is it going to be amended? If it going
to be subordinate op s it geing to be a
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separate Committee? If it is going to be
of a new Government for all practical
punposes becanse these areas are so wide-
spread and so all-encompassing that it is
like forming a parallel Government.

'

Geing at para 5 and pata 6 T have a
problem. The hon. Prime Minister talks
of the Nationa] Security Council and
then he talks of a Secretariat. Tt is men-
tiotiedd that the National Security Council
shall be assisted by a  Strategic Core
Group, The Strategic Core Group
wilt be comprising the Cabinet
Secretary as  Chairman  and rep-
resentatives of three Services, and
the Secretariat will be headed by a Sec-
retary. The Sekretariat will s:fvice the
Strategic Core Group. And then he goes
o to talk about what the Core Group
ig going to do, The Cere Group will
supervise the sobmission of appropriate
studies, papers and reports to the Nation-
al Securify Council and who will prepare
these teports? The Task Force, And
what is the Task Force to consist of? Tts
membership will be drawn from the Minis-
tries and the] agencies dealing with the
security issues within the Government.
Amd at the end of para 7, he goes on fo
say. “Why the Tdsk Forces will be ad-
ministratively attached to the Secretariat
of the Secutity Council, they may request
for expert assistance from ddencies within
or outside the Government’ So, vou
contradict yourself in para 7. And the fact
is that this will become like a super, super
Government counsisting of the Cabinet Sec-
retary, the Defence Chiefs assisting him,
and thel Secretariyg assisting him, and the
experts called from outside the Govern-
ment. Outside the Government and know-
ing your propensity for calling people from
outside the Government... I would like
to know who these experts are golng to
be. Why are you not saisfied with the
present system? Going further, in para 8
you talk of the National Security Council
méeting twite a year, How much different
is'it from tlie National Integration ('ouncil?
Today the National Imtegration Council
meets and pou know the kind of agenda
that is pd forward in front of them? It
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is mote or less the same thing. The
National Security Council will also be
talking of in terihs of this threat dnd that
threat. The same thing will be done here
also. How different is it from that? Once
agdin I will participate in the debate and
I am sure T will get an opportunity and
I will request my leaders that I must be
enabled to participate in the debate when
I can say more on this subject. I feel that
this is, as far as T am concerned creat-
jng a parallel Government through the
backdoor which is not answerable to Par-
liament. This National Security Council
will not be answerable to Parliament. It
is not set up by any Act of Parliament.
It is set up by merely laying a paper on
the Table of the House, by merely making
a suo motu statement and poblishing it in
the official gazette, This is creating a com-
pletely extra-constitutional authority in all-
encompassing areas. The democrat in me—
I believe there is a democrat in me—is
very much upset; I am emotionally upset
at the idea of an emergency coming into
the country through the backdoor and
creating a parallel Government which will
not be answerable to Parliament. I would,
therefore, like to know from the Prime
Minister his very sincere answers to these
specific quesitons. And I reserve my right
to take part in the debate on this issue
which will take place, hopefully, on Mon-
day or Tuesday.

SHRI VISHWANATH  PRATAP
SINGH: Madam, first I will come to some
of the fundamental issues before coming
to the specific points. One broad point
that has been raised is that this is some-
thing outside the Cabinet system, that it
will erode the Cabinet system, it is a super-
Government, it is a parallel Government.
That is why I intervened jmmediately at
the earlier stage so that some of the ans-
wers were availed of in the subsequent
questions for clarifications. May I say
that this is within the present Cabinet
system? The National Security Council is
a committee of the Cabinet. It is under
the authority of the CCPA and the Cabi-
net. That js number one it is within the
existing system. Now you ask—ithe other
point arises which Solankiji raised —if it
is within the existing system, where is the
need for it? Today security—I am not
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talking only of defence—involves aspects
of home, economy, geo-political considera-
tions as well as social alienation which.
if not detected well in time, will develop
into 5 major alienation and into a security
threat ultimately. So what is being done—-
if we are bringing it within the present sys-
tem, then what is new?—is to integrate
all these aspects through a holistic ap-
proach so that a coordipated response is
possible. It is institutionalising of this
coordination that is being attempted by
forming a National Security Council. Now
the question arises whether that this will
conflict administratively with various Min-
istries, as has been mentioned just now,
over-lapping this Ministry or overlapping
that Ministry. Tt Is not overlapping. it is not
conflicting; it is coordination.  Already
the present Cabinet system has got a Cabi-
net Committee on Economic Affairs which
takes individual decisions as well as policy
decisions. Nobody says that this Cabinct
Government on the economic side.
all the other Ministries, that it comes into
conflict with others, that it is a paralle}
Government on the economic side
No one has said it. But it  has
functioned well and we have  tested
it out and it has helped in co-ordination in
the economic field. Therefore, the National
Security Council will function within the
Cabinet system. Just as in the economic
field the Cabinet Committee on Economic
Affairs has contributed all these years to
a co-ordinated approach on the economiic
side, on the security side, integrating Home
External Affairs, Finance und Defence kas
been envisaged within the Cabinet system.
I think this answers the broad questions
that were raised and I think this will satisty
the honourbale Members and their ap-
prehensions that there will be a parailel
Government or a super-Cabinet or overlap-
ping of Ministries or Emergency need not
be there.

Now, I come to the other gquestion. One
more general point T may make about the
Strategic Core Group. Tt has been asked
as to what it will be doing, whether it
will become a superpower, it will be asid=
of the Government or apart from it and
so on. Even today we have a core group
the Group of Secretaries. We have a Com-
mittee of Secretaries functioning nn ahenst
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a very regular basis. But till now it has
not come into conflict with others and 1
think these apprehensions are not wel
placed, because of the experience we al-
ready have, and 1 think the National Secu-
rity Council which we have envisaged is
within the Cabinet system.

As far Mr. Sukomal Sen’s point of over-
lapping on other Ministries, I think I have
met it,

Then, NSC’s relation with other Minis-
tries. In fact, here we want to co-ordinate
and there is a need for it. But we have
seen that while sometimes co-ordination
may be good, sometimes it has not been
good, 1 think there are some probiems.
Here 1 do not mean "any asperson on
anybody or something like that. For ins-
tance, today, there is the Naxalite pro-
blem. Its genesis is very much m the
socio-economic  system, and one day it
could become a threat. Now, on this, if
tries. it could become a threat later. The
Home Ministry treats it as a law and order
we do not integrate those various Minis.
problem and the Defence Ministry says,
“Well, it has not come to us so far.”.
But once it does come, then it might be
too late. So, it is integration in the piesent
system which we have evolved.

Now, about the Advisory Board. It
is basically to meet at least twice a year.
But it does not mean only twice a year.
The aim is to have a forum outside the
Government also where we can get ad-
vice. It is an Advisory Board and it is
not that access to snesitive information will
be given. Some information, of course, will
have to be shared; otherwise, the Board
will not be able to play its role. But,
certainly, it is not that in the Adwisory
Board more sensitive information is going
to be shared openly. But it wili be a very
important thing to the Government because
many people, many talented people, have
got views about Defence and, that way,
it can be very useful and it will be useful
in giving information and in getting
to know  what the Government
thinks and sharing it with the people.

Then, it has not come suddenly. A
point was made that suddenly we
have come with it. We have anncunct
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ed it in our manifesto. [ do not
remember, but if my memory serves
me right, I think it has also found a
place in the president’s Address. I
cannot say for certain. But, as for as
my memory goes, it was reflected
there, and it was taken up in the
Consultative Committee lso, When
the proposo]l fisst  came various
amendments were suggested by
honourable Members and we took
note of them and we changed it also.
Mr.  Murlidhar  Bhandare knows it
well and he is aware of it all. He is
a good lawyer and he knows it well
.. .(Interruptions).,, Also, we have
accommodated the views of the
honourable Members of Parliament
and also their recommendations. I
went a secong time fo the Consulta-
tive Committee,

SHR1 KAPIL. VERMA: Yoy have
retained. .,
SHRI VISHWANATH PRATAP

SINGH: Yes, I have a right to retain
my face... (Interruptions)

SHRI KAPIL VERMA: In a hurry
...(Interruptions) And then you Iin-
sisted on implementing it.

SHRI VISHWANATH FPRATAP
SINGH ; It is not in a hurry.

We went again to the Consultative
Committee, not in a hurry. There was
a time gap. And after that we gave
thought to it, So we were processing
it since the very first day, Now we
have scveral months. So it is not in
a hurry. So I think the setting up of
the National Security Council jn the
present context js not even one day
late. In fact it should haye been ear-
lier. T should have been gpologizing
here for the delay rather than the
haste (Interruptions),

If it has come to that, I am very
happy, becamse you will he endorsing
my point of view. Only the question
of time can be debated.
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Shri A, G. Kulkarniji raised the
point whether the Defence  Chiefs
woulg be overruled. Maximum weigh-
tage is given to the advice that we
get from the Army, Headquarters
and the Chiefs. Even now every week
I meet the Chiefs for consultations.
If you see it , in the core all the three
Chiefs are there. Sir they are very
much involveg now in a much larger
role of the total security, Economic
side will also be involved in a larger
role of the securityl side. So there is
no question of riding rough shod
over the Chiefs, ete,

Rulkarniji raised the «question of
perspective plan. In fact, as soon as I
assumed office I took the threats from
there, Ang I have asked for an assess-
ment of the security threat to the
country—what is the perspective
regarded, what should be our
responses, and our weapon acqui-
sition policy shoulg follow  those
contours-—not item by item can-
vas we shouyld come to this. That
but in a very larger perspective and
exercise is on.

Now, in this Commitiee, Arun
Singh Committee, we have the fullest
confidence. Mr, Arun Singh has the
knowledge and has capability and is
very experienced in it—mot that it
will affect our defence capability
but we can better use our money.

SHRI A, ¢. KULKARNI: I asked,
what is the fate of C. Subramaniam
perspective plan for defence?

SHRI VISHWANATH PRATAP
SINGH. 'Well, I cannot say about
that, But in the Ministry we had pre-
pareg one exercise. I cannot specifi-
cally at this moment respond to that.

J. P. Mathurji raised a question

about the Cabinet system in relation
to the various Ministries. I may ans
wer this, He asked whether this
task force will be permanent. The
concept is not a permanent task force.
It will be of a specific assignment
and will have wel] selected people in
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which you .an have- eonfidence, For
that assignment the task force will be
there, with specialisation which is not

there in the Government.

Certainly the National Security
Council  cannot be  permanent, be-
cause then it shall be a carry-over of
the previous Government into the
next one,

One thing, and that was algo the
general view, to which I may res-
pond, which I forgot..(Interruption)
On hope one spends the whole life.

Then, one general point raiseq was
that when there ig the CCPA why the
National Security Council has come.
Now, the choice that the Prime
Minister  has—information by the
CCPA—is entirely his political judg-
ment where he can draw upon and
nobody has questioned it, Nobody has
questioneq it. But the National Secu-
rity Council is functional. Certainly
the Minister concerneq is the most
important one by designation Defence
Minister, Home Minister, Finance and
External Affairs Minister,

SHRI SUBRAMANIAN SWAMY:
That was the original concept of
CCPA.

SHRI VISHWANATH TFRATAP

SINGH: Well, not necessarily. You
have seen the functioning of it and
we should go by the functioning of it.
(Interruptions) That was not the ori-
ginal function.

SHR] KAPIL, VERMA; What is
this National Security Committee of
the Cabinet?

SHR1 VISHWANATH PRATAP
SINGH: So far I am not aware of
the Committee of the Cabinet,

SHRI KAPIL VERMA': If you call
it WNational Security Committee of the
Cabinet, what is your objection to
calling it that?
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SHR] VISHWANATH PRATAP
SINGH: One thing ig that here also
the flexiblity is given. If yoy feel
that someone important enough in
whom the Government has confidence
ig there, you can involve him at the
National Security Counci] level itself.
But if you call it 5 committee totally
only of this, then perhaps the flexi-
bility may not be there,

SHRI KAPIL. VERMA.
dangerous to have outsiders there?
How will you ensure secrecy? How
can you guess that you can give in-
formation to him?

SHRI MADAN BHATIA : That ‘s
in fact the real reason why you are
constituting it that is why you are
having thig extrg constitutional gutho-

Is it not

rity. You cannot play w ih the words.
SHRI VISHWANATH PRATAP
SINGH: You are a lawyer. You

should not get worked up. A lawyer
shoulg never get worked up.

SHRI p, SHIV SHANKER. M
Prime Minister, lawyers always pre-
tenc. to be angry,

SHRI VISHWANATH PRATAP
SINGH: That is why I am xot get-
ting infected by his anger.

SYRI SUKOMAL SEN: Will- this
Council  have  -authoritarian  power
overriding the power of the Cabinet
itself?

SHRI VISHWANATH PRATAP

SINGH:; No, it wil not have. The
Cabinet and the CCPA will be the
final authority over this Nalional
Security Council. It is only an enabl-
ing thing, After all, we are all out-
side the Government, We come into
the Government. It is not that anyone
from outside will be compulsorilv
there. He may not be necessarily per-
manent. He can be inviteg for one
meeting for a particular thing, We
can only listen to him and not neces-
sarily discuss. So, this flexibility is
there.
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SHRI KAPIL VERMA:.: The pro-
blem ig that of security.
SHRI VISHWANATH PRATAP

SINGH: Not so, if we are secure, ]
think patriotism is not confinel only
to those who take oath,

SHRI KAPIL VERMA. -
you give seusitive defence
tion to outsiders?

How can
irforma-

.SHRI VISHWANATH PRATAP
SINGH: Leave it to us, What ig to
be given only that will be given and
to the level it should be given. Ma-
thurji asked whether the present
papers which have studies will be
cancelled. No. No, Why shoulg the
present papers be cancell2d? They
will be made use of. He asked
whether they are already gazetted or

not. This resolution is not yet gazett-
ed I have asked the Houss into
confidence. Bhandareji mentioned

about Consultative Committee. I have
answered that. (Interruptions) When
I come to that, T will answer it I
haye answered most of the points.
The points of Mr, Vermg have also
been covered. Sahuji said;

7.00 p.M,

WA F AN Horr !
wrgaET ¥ a8 geEar & e
ghgear ¥ Fwar & ¥R ag
gfrggar S £ a8 & W ¥
f Egey dfrderd garv afase

sreafer aAS ¥ owEr ¥ oot A
Yo ¥R sifaw aig §

qrEAs ¥ Ag war & med
gfgagamd ¥ T § ST SAar
¥ owgr & ImET qU FW F MU
arar & 1 @ wEAnn ¥ s 3w
JEAAT 1 g @2 # oA
mrawgasﬂ‘tmtrcﬂwrﬁﬁ
ﬁwmrﬁaa‘r%#ﬁmu
Fo waTEl § W s §, fEv
mwgmg:@m
TR MAT TW WEAH N O TR
s

[ RAJYA SABHA ]

l

Prime Minister 372
ot ot o ag . gfamga
W Y edSed 99 @

o farqa ya fag: a9 ©E
FT IXT | WY IqF T FIH
faizd &Y &% A 1 ogw ST
TR § F_q | qqufvF wvq F
T T A7 Far feyr 5 Ffade
fatzn ¥ Y g For mfeo
qagrfrd & W wE @i w@r &
o T ofroTo Fark § aar fazrr
aq & X ¥ Far fear | g, 79
ATl ¥ ogw ow fawe g
& qT H 3w T ) fafEem
fog & ¥ mfafers fomuem &
FRF ST Far & T a@ g
ST e § OFgT oW g IR
qI F FEr om0 uwsifafed
e @ gt ? a*r Ffgaz =
FAET g suEr umefafaer gt
g wfemmz Ft g9 & gw 8w
At Y wEidefafady ¥

Shabbir Ahmadji  mentioned whe-
ther the other Parties also will be
involved in this Advisory Board. Yes,

other  Parties  will be involved in
the Advisory Board.
Madhavsinh Solanki, raised a  point

that if it is in the present way. what
is new about it, and what were the
deficiencies. I have mentioneq that.
I answered it earlier that it is within
the system, Tha innovative thing
about it is, it ig institutionalising the
coordination that is needed today for
responses, to detect pretty early the
threats, and take action on all fronts
rather than Departmentally which
has causeq us problems.

in the
It is an
It is a
within the

Chaturanan Mishraji' asked:
USA, what is the pattern?
entirely different pattern.
separate  system. This ig
Cabinet system.., Ang he has asked
what has been the British system.
The British system has these Com-
mittees. In the United Kingdom, the
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National Security mahanism con-
sists  of Parliamentary Committees
or Sub~-Committees, of which the De-
ferw= Committee of Parliament fo
ovarcee the Defence Committees, and
the ‘ntelligence Security Committee of
the (abinet are the mwst important.
Theye are Committees of Parliament.
We have not set up the Committee
system here. So, in our context, we
have formed this National security
Couvei

SHRI KAPIL, VERMA: There is a
Calpnet also.

SHRI VISHWANATH PRATAP
SINGWH: Well, now the Security
Counvil is a Committee of the Cabi-
net,

SHR] MURLIDHAR CHANDRA-

KANT BHYANDARE: §Since you are
on this issue, will you consider stre-
ngtheniny the Defence Committee
of the Parliament? That is also very
important.

SHR1 VISHWANATH PRATAP
SINIGH: We  have the Consultative
Commit.ee

SHR! MURLIDHAR CHANL RA-

KEANT BHANDARE: It is only consul-
tative.

SHR! VIESHWANATH FrRATAP
SINTGH:  We cun give thought to that.
At least, ot lhe moment, it will not be

possible to give an assuriance, But,
certainly, I have noted your sugge-
stion,

SHR)Y KAPIL VERMA ‘That Will
be good.

SHRI VISHWANATH PRATAP
SINGH: Vijaya Mohan Reddyji men-

tioned about the Naxalite threat and
how the socic-economic factorg lead
to alienation ang security problems,
It is better to do when we ses it
there, and we take steps for socio-
economic justice earlier rather than
when it becomes a law ang order
problem. We will secure our integrity
ang ensure the security of the natio
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SHRI MAKHAN LAIL. FOTEDAR:
Mr. Prime Minister, are you making

another statement on Monday?

SHRI VISHWANATH PRATAP
SINGH: Why? Now you have asked
for this. I will be ready for it on
Monday also. Whenever you are. ..

SHRI MAKHAN LAl. Y¥YOTEDAR:-
One statement a day.

SHRI VISHWANATH PRATAP
SINGH:. After raising all these issues,
please have some interest. Please
have some patience,

Vishvjitjj said, why is i! not men-
tioneg in the Notification, the rela-
tionship with the CCPA and all that.
The point is well taken. This has not
yet been issued. We can mention
that clearly,

SHRI VISHVJIT P. SINGH Thank
you.

SHRI VISHWANATH  PRATAP
SINGH: Then, I have answered
about the core group becoming extra
powerful. Even today, we heve these
structures. But the benefit of this
will be that within the Govermment,
with the expertise that we have got
collecteq ang cobrdinated, coordi-
nated approaches and suggestions
will come.

SHRI VISHVJIT P, SINGH. "M,
Prime Minister, will you yield for a
minute? Your previous experiment
n co-ordination resulted in a total
failure, I woulg like to warn you that
this expzriment. .,

SHRI MAKHAN LAL FPFOTEDAR:
...will also fail
SHRI VISHVJIT P. SINGH: Let

me complete my statement. ] would
like to warn him, What is the gua-
rantee that this experiment will not
suffer exactly the same fate? You do
remembey that you tried this experi-
ment jn Kashmir, when yoy appoint-
ed Mr. Cteorge Fernandes as the Minj-
ter for Kashmir Affairs.
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SHRI VISHWANATH PRATAP
SINGH: This is g political point. 1
can also make several political points
in regard to Kashmir; lack of co-ordi-
nation, etc., that led to this situation.
Let us not go into it.

Madam, the structure is already
existing in various forms at present.
We have the experience, They have
been working well. There is no need
for such an apprehension. The Cabi-
net Committee on Political
Affairg co-ordinates with various
Ministries at the Cabinet level.
We  have the Committee of
Secretarieg which co-ordinates at the
Secretaries’ level. This has not creat-
eq any problem, This appreheusion is
not there,

I think I have covered all the points
made by hon. Members.

SHRI SUBRAMANIAN SWAMY:
What about the national security
doctrine?

SHRI VISHWANATH FPRATAP
SINGH: T am sorry, Mr. Subrama-
nian Swsmy. That page I have...

SHRI SUBRAMANIAN SWAMY:
...thrown it away?

SHRI VISHWANATH PRATAP
SINGH. About the Joctrine cf natio-
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nal security I meniioneq that the
study is being made; the assessment
of security threat, our response to it
and other details. I have stated that
we have a strategic defence policy.
If you see in this Resolution, there is
a mention of the strategic defence
policy and it is included.

SHRI SUBRAMANIAN SWAMY:
The point is, is there a comprehen-
sive statement as to what the Govern-
ment would do in the face of certain
threats? 1 wanteq to know about the
doctrine,

SHRI VISHWANATH PRATAP
SINGH: The doctrine is included. Now,
how much should be stateq ang how
much should not be stated, let us
leave it to the Council.

SHRI SUBRAMANIAN SWAMY:
Doctrinaire approach.

SHRI KAPIL, VERMA: Tt was in
the original paper given to us.

THE DEPUTY CHAIRMAN: The
House js now adjourned and we will
meet again on Monday, at 11 a.m,

The House then adjourned
at eight minutes past seven
of the clock till eleven of the
clock on. Monday, the 27th
August, 1990.



